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IN THE CENT?AL ACMINISTRATIVE TRIEU&AL, JAIFUR BERCH, JAIPUR
| Date of :rﬂergéﬁgg‘ﬁat ?3357
OA N».383,/1926 with MA No. 511/96°
V.Varughese S/o0  late 3hri  P.V.Verughece, Stenograrher Gr.II,
Central Ground Water Board, Institutional Arsza, €2 Jhelane Dunéri,
Jsipvr ~ 302004.
.« Applicent
Versus
1. Unien of India, through the Chairmen, Csntral Ground.Wbter
Board, Ministry of Water Fescurces, O30 Complex, Faridsbked,
Heryane.
2. The Direﬁtwr (Admn. ), éentra) Grounﬂ~Water Board; Govt. oI
India, Minjstry'of'wetér'Resources, Faridsked, Haryana
3. Superintending Engineer, Central Ground Water Board, Govi. of
India, Mjﬁistry of Water Resources, Institutional Ares, GA
Jhalena Dungri, Jaipur.
.+ Respondents
Mr. M.M.Bharathan, counsel for the srplicant
Mr. Hemant Gupta, Froxy counsel to Mr. M.Réfiq, ccungel for the

respcndent s

CORAM: | :

Bon'kle Mr.A.K.Mishra, Judicial Memker
Hon'lhle Mr. N.P.Mawani, Administrative Member

Order

Per Hon'ble Mr . N.P.Nawani, Administretive Member

In this Original Applicastion filed under Section 12 of the
Administrative Tribunals Act, 1285, the applicent prsys that he may
be qiven the pay scale of Re. 14J0-2000 gince his promotion on the

post of Stenographer Gr.II on 18.2.1322,

2. The applicant has alsc filed a Misc. Bpplicsticon Do.211/96
for c~ondonation of 3elay in filing this OA, In view of the

suhmissions mede in this Misc. Application, we ~ondone the Selay in




‘Stenomrerhers Service. It is, ther

: 2_:
filing of this OA snd proceed to decide the case on mefjts.
3. The case bf the applicant is that be hzes bkeen working as
Stegfaph@r Sr. IT in the pay scale cf Pe. 1100-2600 in the Central
Grourd Mﬁter Boavrd uqder the Ministry of Wafer Rescurces w.e.f.
12.2.1932 (Ann.Ad) whefeas gimilavly glazed Stehcgrephers srade 'C!

in the Central Secvetaviat Servic

are keing 3iven the pay srale of
Pe. ]640—:900. Nzt only that, vide QM dateﬁ 13.4.1331, the Ministry
of Héalth énd Family Welfare have approved ogrent <f the pay scsle
of Re. 1640-05900 jﬁ liey of scale Pe. 1400-2G00 to Stencgraphers
Grade 'C' working in the Indian Council ~f Medical Research (for
short, ITMR) w.e.f. 1.1.1986, Eimilarly, the Assisténts working in

the ~ffice of the Salt Commissicner, Jaipur under the Ministry of

—

Industry have &lec been aiven emal ray scale st per with the pay

cale nf Ae

D]
7}

jistants working in the Central_Secretarjat vide thie
Tribunals order dated 2.2.19%d rendered in OA 112,152,91, P.C.Garg
and ore. v. Unicn Qf India and anr., <n the tyincjpde of.'equal ray
for ezl work'. Tt js_further contended that the Frincipal Bernch
of this Tribunal in its ]atest‘judgment on 12.1.1996 have\a]loweﬂ
the psy egcale of Re. 1640-39QO ko Stenographefs Srade 'C' (F2) in
the Central Puresn of Investigation ard attached offices of the
Ministry of Personnel eoto, Agsistants in the Office of Director
Gensrsl of Income -éx, I'srth Tone, Pew Delhi and attéched bffices
of thé Central Board of Dirvest Teves, Ministry of Finence snd those
working az Stencarapher Gr.T1 and Assistante in thg Directer cf
Field Publicity, Miniztry of Informakion snd Broadcasﬁﬁng in view
of the avant of pay scale of Reo 164005000 to their ocunterparts in

the Central

(1))

e~retarist Service and Zentral Semretariat

n
=

cte, the contention of the
applicant that his case was identical Lo the akove casss and he is
ales entitled b the sczle of Fe. 1640-2900 kazed cn the principle

of 'eouwal pay for emel work'. The applicant has enclesed a
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cimparative ztetemsnt as part of his additional affidavit Jdated

[

18.9.1996.

4. By filing a reply, the réspondents have ~ontroverted the case
of the applicent. It has leen stated Ly them that Central Ground
Water _Baard is & svhordinate coffice c¢f the Ministry of Woter
Rescurces snd, thefefare, not comperzble with Centrzl Secretariét
Services/Central Secretarist Stencaraphers  Zervice. It has,
however, been stated that a thfee araded structure of Stencgrarhers

i.e. Stencorarher Grade-I scele Fa. 1640-2900, Ztenojrapher Grzde-

IT

m

¢cale Re. 1400-2000, Stencararher 3Srade-TIT scale Rs. 1200-2040

were introfuced by Central Sround Weter Pcerd in confirmity with
thé quidelines contained in thé Derartment  of Perscnnel>-and
Training "M ¢f ©.2.39 (Ann.k4d). The respondénts have contended that
as wowld ke evident from Ann.Rd, étenographic zzzistance for the
officers of the submrdinafetoffibes'was rrescribed by the DOET and
in crder fo relizve stagnatién in 'the qrade of Stencg‘aphers, some
upgradat icn was r@rmitted.'Subsequent]y,_jn terﬁs of'Mjnjstry of
‘Water Resources letter dzted 1.5.1291 ard 2].1.1992'cnly‘}] pésts
of Stencgrapher Grade-ii were upgraded to that of Grade-T1 in the

ecale of Ps. 1040-2500.

T 5, We have hezrd the lesrned counsel feor the applicent and

perused the meaterial con reccrd.

B The learnad counsel Tfor  the éppljcant while forcefﬁily
reiterating the eﬁerments_ rade in the O3 stressed tﬁat the
aprlicant js.fu]]y entitled to grant ~f higher pay scele of Rs.
1640-2900 =n the principle of 'PQUélvpay for equal work' and is
similevly placed to cited employees thst have kaen allowed the s0id
my sc2le. He zleo Arew cur ettenticn to Schedule-A annexed to the

additicnal affidavit filed on 17.9.1996 showing that officers in
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the ray esczle Ra. 3700-5000 in the Central Secrztarist and ICMR are
already entitled to have St;nograéhers in the pay scals Rs. 1&d0-
2900 but the Scientist 'D'/ Superintending Enginesr and cther Ggoup
'‘A' offirers ray S22 le' b.h7uu—duu0 under respondents are entitled
to have Stenogfaphers in the pay ‘scale of Fs. 1403-?6001051y, whjch
ie discriminatroy and vielative of Artl clez 14 and j6 cf the

Censtitution of Indie. In support of his contenticns, the learned.

connsel for the applicant cjted certsin juﬁgments of this Tribunsl.

In the Jjudgment Jdated ]T.].~w00 in OB Do, 361,797 thiz Bench of the

Tribuanal, relyving =n the dstqJﬂn rendered jn OB No.lSZ)@l, had
allowed the scale of Fz. 1640-2900 to the Aszigtants in the office
of the Salt Commissioner, bejng ecprivalent to the ray scale being
enjocyed by the Assistants in the Central Secfetariat services. He
alac cited the Jjudgment of the Principal PBench of this Tribunal
dated 19.1.96 in O3 Itu]44A/]993/ CA 1L, 952/93 end DA Mo 548/54
allowing the pay scale of Re, 16d0=-2900 to the Crime Assistsnts and
Stenzarerphers Srade'C' (FA) in the Qentral Pureau of Investjgatjon,
an attacheﬁ cffice; Assjstahts in the office of Directer General of
Tncome Tax (Nerth zone, lew Delhi) an attached office of Central
Board of Direct Taxes é Ministry of Finance ana those workino as
Stencgrephers Gr.IT ard Assistanis in the Dirvectcr of Field
Publicity in the Ministpy-cf Information and Broadcasting. He also

cited 2 judgment of the High Comrt of Delhi in CWR Io. 281/96

Aecided on 16.10.1928  directing the Central Polluticn Centrel

Brard, Delhi tc revise the pay acale of 38l1 the Assistents
(Gé]eral) and Personal'Assistants from the existing pey scale of
Re. 1400-2600 to the pay coale of Re. 16402900 wth immediste
effect. The learned ccunzel for the applicant, therefore, prayed

that the DA may ke sllowed 2nd the zpplicant mey bz given ths pay

grale of Pe. 1630-7900 w.e.f. 1.1.1986.

7. The learned oowunsel for the respondents reiterated the

contentions raised in the r~r]3. He ited th@ Judaments rendered in
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GCarhwal Jal] Sansthan Usramchari Unicn eénd Anr. v. State of U.P. and

tre., 1997 (2) ELF &00 and Unicn c,-f' India and ore. v. P.V.Hariharan

and Anr., , 1997 () ELF 122 to soupport his contenticns. We have
given our rvespectfnl considerstion o thase judgmﬁnt In the

former czae, the pay rarity was nct. accepted by the Apsx Court

’D

Lesavse the Jjurisdicticn of Jal Sansthan extended only to o a loral

te of

Y]]

ares vhevezs that of Jal MNigsw avterdsd to thz entire 3t

U.P. The cage is, thérvefore, distingnishsble. In the latter cace,

the Apex Comt Jdid not accept the rparvity in view of vague ard
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lzc kecause of the fa-:t that the perity
aocepted Ly the Trilkunzl wss against tho gpetific reccmmendaticons
~f the Pay Commizsicon. However, as discussed in pai‘a L of the

Judgment of the Principal Eench in A 1io. 1448 of 1392 etc., the

ray etale of Pe. MO0-2600 was recommended by the Pay Commizsion to

-

he Assistants and Ctencarapher Gr.IT (FA) both working in the

'p]

entral Sectretariat as als;:.'snmllarly placed enployees worling in

the -:.ffljce- ~f the Cenkrzl PBurean of Investigetion under the

Ministyy of Personnel ete., Dirvector Seneral of Tnosme Tax, liorther
Y

L]

Zone, Vew Delhi under the Mjhistry of Finance and l‘rii'ect crare c
Field Puklicity undr-r the Ministry of Infeormetion and Proad: actmg.
It was through =nly o zubeem uent OM dated 21.7.1990 that a revised
scale of pay of Fa. 16d0-2200 was given to the Assistants in t.hé
Central Szcoretsviat  Zervices and  Stencgrapher-IT of  Central

Secretariat Stencaraphsr Services w.e.f. 1.1.1935, The latter -as

D

cited -by the learned counsel for the respondents isg, therefore,

distinouishsble from the facte and civoumstances of this casze.

8. We have carefully considered the rival scntenticns. We find
frem the Judgments cited by the lesrned -~ounsel f| ¥ the ‘wrpll'anf
that the Stencgraphers/Assistants working in such attached sffices
like Divectsr Genersl Inccme Tax, Morth Zone, Delhi wvndsr the

Ministry of Finance, Divectaorvate of Field Puklicity under the
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- Minisfry cf Informetion and vBroadcasting; Central PBuresu of
Investigation under the anjstfy of Personnel etc. and in the
Indian Council df Medical Research under-the Ministry'Of Health ard
Family Welfare have been given same ray scale os enjoyed by the
Stenographers/Aésistaéts in the Céntral Secretariat. The applicant
~herein is in no way differently plsced and cannot_be_denied the pay
scale of Rs. 1640-2900 in ligu of REz. 1400-2600. Even ctherwise, we
are bound to follow the law 12id down by o Coardipste Bench of this
T?jbunal. Thjs Bench in ORs Ncs. 152/91 and 361/97  and the
Prjncipa] Bench in 72 Mos. 1444 bf 1993 etc. have upheld grent of
the pray ecele of Ra. 1646—2900 in liev of the scale of Rs. 1400-
2600 in casé of Stsncgtaphers Gr.II (éA) and we bave, therefore, no
hesitation in adcpting the principle laid down in these OAs end
hold that the epplicant is also entitled to the ey scale of Re.
1640-2900 in ]ieu.of Fs. 1400-2¢00 that is rweseﬁtly allowed to
him. In terms of his prayer,\the applicant will be entitléd to the
bigher pov scale of Re. 1640—5900 wee.f. 18.2,1992 i,e. the date of
his promotion to the posi of Stencgrepher Gr.‘II. Further, in terms
of the Juﬂgment of Hon'ble thé'sﬁpreme Court in the case of Jai Dev

Gupta v. State of H. P. and ars., (1937) 11 3CC 13, wherein it was

held that Aifference of wages are entitled from s datz three years
preceding the dste of approaching the CAT. Since this OB has keen
filed on 27.6.96, the epplicant conld be entitled to difference of

wages from 27.6.93.

9. The OA is, therefore, allowed and the respondents are
directed to granf‘the ey emale of Ra. 1640-2200 to the applicant

w.e.f. 18.2.1922 but the arrears would@ be limited to three: years

prior to the Jate of filing of this OB i.e. w.e.f. 27.6.1933.
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(N.P/NAWANI) : (A.K.MISHRA)
Adm. Member Judl .Member



